
 201  Papers  Laid

 (c)  (i)  Review  py  the  Govern-
 ment  on  the  working  of  the
 Minerals  and  Metals  Trading  Cor-
 poration  of  India  Limited,  New
 Delhi,  for  the  year  1978-79.

 (ii)  Annual  Report  of,  the
 Minerals  and  Metals  Trading  Cor-
 poration  of  India  Limited,  New
 Delhi,  for  the  year  1978-79  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptruiler  and
 Auditor  General  threon.  [Placed
 in  Library.  See  No,  LT-416/80].

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (1)  of
 section  28  of  the  Mines  and  Minerals
 (Regulation  and  Development)  Act,
 1957:--- —

 (i)  SO.  4069  published  in
 Gazette  of  India  dated  the  27th
 December,  1979  author.sing  the
 Geological  Survey  of  India  to  carry
 out  such  detailed  investigations  for
 the  purpose  of  obtaining  such  in-
 formation  as  may  be  necessary  in
 the  areas  specified  in  the  Notifica-
 tion.  [Placed  in  Library.  See  No.
 LT-417/80].

 (ii)  The  Mineral  Concession
 (Amendment)  Rules,  1989  publish-

 ed  in  Notification  No.  GSR.  146
 in  Gazette  of  India  dated  the  2nd
 February,  1980.  {Placed  in
 Library.  See  No.  LT-418/80].

 (4)  (i)  A  copy  of  the  Annual
 Accounts  (Hindi  and  English  ver-
 sions)  of  the  Indian  Standards  In-
 stitution,  New  Delhi  for  the  year
 1976-77  together  with  Audi  Report
 thereon,

 (ii)  A  statement  (Hind:  ang  English
 versions)  showing  reasons  for  delay
 in  laying  the  Audit  Report  and  the
 Accounts.  [Placed  in  Librury,  See
 No,  LY-419/80].

 Unterruptions)

 PHALGUNA  24,  1901  (SAKA)  Papers  Laid  -

 AnnvaL  Reporr  or  Ynpra  Toure
 DEVELOPMENT  Corroration  Lap.,  New
 Deez  ror  1978-79  जाए  StaTEMENe

 FOR  DELAY

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  AND
 LABOUR  (SHRI  J.  8.  PATNAIK):
 I  beg  to  lay  on  the  Table:

 (1)  A  copy  of  the  Annual]  Report
 (Hindi  and  Englsh  vers:ons)  of

 the  India  Tournsm  Development
 Corporation  Limited,  New  Delhi  for
 the  year  1978-79  along  with  the
 Audited  Accounts  ang  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon,  under,  sub-section
 (1)  of  section  619A  of  the  Com-
 panies  Act,  1956.

 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Re-
 port.  [Placed  in  Library.  See  No.
 LT-420/80].

 (Interruptions)

 MapHya  PRADESH  VIDHAN  MANDAL,
 ViropHi-DAL  Ka  Nets  (Vetan  TaTHA

 किला )  ADHYADESH,  1980

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  BHISHMA
 NARAIN  SINGH):  ।  beg  to  lay  on
 the  Table  a  copy  of  the  Madhya
 Pradesh  Vidhan  Mandal  Virodhi.Dal
 Ka  Neta  (Vetan  Tatha  Bhatta)
 Adhyadesh,  1980  (No  3  of  1980)
 (Hindi  and  English  versions)  pro-

 mulgated  by  the  Governor  on  the  7th
 February,  1980  under  article  213(2)
 (a)  of  the  Constitution  read  with

 clause  (c)  (iv)  of  the  Proclamation
 dated  the  17th  February,  1980  issued
 by  the  President  in  relation  to  the
 state  of  Madhya  Pradesh.  [Placed  in
 Library.  See  No.  LT-421/80].

 NOTIFISATIONS  UNDER  RecionaL  Rurar
 Banks  Act,  1976,  AMENDMENT  TO
 2  BANK  EMPLOYEES  P.  ।.  Re-
 GULATIONS,  ANNUAL  REgPporRt  or  Inpran
 InstrruTe  OF  Pustic  ADMINISTRATION,
 New  Deter  ror  1978-70,  Raview  or
 WorKING  OF  Deposit  INSURANCE  AND
 Ceaprr  GUARANTEE  CORPORATION  FOR


